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MR. DEPUTY CHAIRMAN: Okay, time over. ...(Time bell rings)... Now, Shrimati 
Rajani Patil. ...(Interruptions)... Yes, all names will be added. ...(Interruptions)... 
Please start.

Need	 to	 amend	 the	 relevant	 law	 to	 help	 minor	 rape	 victims

�ीष्मिी रजनी पारटल (महाराष्ट्): सर, हाल हरी में, शु�वार के िदन माननरीय सु�रीम को्ट्ष ने 
बलातकार से परीिड़त 10 साल करी एक नाबािलग लड़करी, जो 32 सपताह करी गभ्षवतरी थरी, उसके 
गभ्षपात करी मनाहरी का हुकम जाररी िकया। वह िनराश लड़करी, िजसकरी उ� अभरी भरी गुिड़या के 
साथ खेलने करी है, उसे यह भरी पता नहीं है िक अब कुछ हरी िदनों में वह मा ं बनने जा रहरी है। 
घर के हरी िकसरी वयककत  ने खेलतरी हुई लड़करी के साथ बलातकार िकया और जब उसको पता 
चला िक वह गभ्षवतरी हो गई है, तब तक अपने देश के MTP Act के अनुसार 20 हफते िनकल 
चुके थे और इतनरी ले्ट MTP करने के िलए मेिडकल बोड्ष करी िबलकुल सलाह नहीं थरी।

सर, संयुकत राष्ट् संघ करी Rights of Children, 2014 करी िरपो्ट्ष के अनुसार, िहनदुसतान 
में जो रेप होते हैं, उनमें तरीन में से एक रेप नाबािलग बचचरी के साथ होता है। The Medical 
Termination of Pregnancy (MTP) Act, जो 1971 में बना है, उसके अनुसार 20 सपताह के अंदर 
एबरॉश्षन हो सकता है। अगर माता या गभ्ष को कोई शाररीिरक या मानिस क आघात पहँुचने करी 
कसथित  होतरी है, तभरी उसको परिम शन दरी जातरी है। सर, आज मेिडकल साइंस ने बहुत तरककरी 
कर लरी है। माता के गभ्ष के बारे में डरॉक्टर पहले हरी समझ लेते हैं िक गभ्ष में कोई शाररीिरक कमरी 
है या नहीं। आज down syndrome के बारे में बचचों करी कसथित  जानना संभव हुआ है, लेिकन 
ये सब जानने के िलए ultrasound examination करना पड़ता है, जो 18 से 22 हफते में करना 
जरूररी होता है, कयोंिक तब तक गभ्ष substantially develop होता है और anomalies िदखने के 
कािबल रहते हैं। लेिकन, अपने देश में आज भरी हम midwives के ऊपर िनभ्षर रहते हैं और जब 
तक कोई आशंका पैदा नहीं होतरी, जब तक कोई doubt नहीं होता, तब तक हम sonography 
नहीं करते हैं और िफर कानून के अनुसार MTP करना संभव नहीं होता है।

सर, वर्ष 2014 में सरकार ने The Medical Termination of Pregnancy (Amendment) 
Bill introduce िकया है, िजसमें एबरॉश्षन करी िलिम ्ट को 20 हफते से बढ़ाकर 24 हफते तक 
करने का �ाविान है। उसमें यह कहा गया है िक “Substantial foetal abnormalities” — in 
which case the time period of pregnancy is irrelevant — and widened the scope of 
who could carry out the abortions by introducing the term “registered health care 
provider” by registered medical practioners. दुभभागय से, यह The Medical Termination 
of Pregnancy (Amendment) Bill, 2014 अभरी तक ठंडे बसते में पड़ा है। यह सुना जा रहा है 
िक Prime Minister's Office ने भरी इस �सतािवत िबल को वापस कर िदया है और उसके साथ 
यह भरी सुिनक्च त कर िदया है िक The Medical Termination of Pregnancy (MTP) Act, 
1971  को जयादा से जयादा सखतरी से लागू िकया जाए। सर, हाला ंिक WHO का अनुमान है िक 
एबरॉश्षन कानून करी सखतरी से गुनाह कम नहीं हुआ है, बथ्ष रे्ट कम नहीं हुआ है।

सर, मैं आपके द्ारा सरकार से इस 10 साल करी बलातकार परीिड़त लड़करी के िलए दरखवासत 
करना चाहँूगरी िक जो Medical Termination of Pregnancy (Amendment) Bill, 2014  आपके 
पास अमेंडमें्ट के िलए आया है, उसको अमेंड िकया जाए, इतना मैं आपके माधयम से कहना चाहँूगरी।
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MR. DEPUTY CHAIRMAN: Okay, time over. ...(Interruptions)... Now, Shrimati 
Ambika Soni. ...(Interruptions)... Shrimati Ambika Soni can take one minute. Yes, 
all the names may be added. ...(Interruptions)...

SHRI GHULAM NABI AZAD (Jammu and Kashmir): Sir, I associate myself 
with the mention made by the hon. Member.

SHRI JAIRAM RAMESH (Karnataka): Sir, I too associate myself with the 
mention made by the hon. Member.

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, I too associate myself with the 
mention made by the hon. Member.

SHIR D. RAJA (Tamil Nadu): Sir, I too associate myself with the mention 
made by the hon. Member.

SHRI C. P. NARAYANAN (Kerala): Sir, I too associate myself with the mention 
made by the hon. Member.

MS. DOLA SEN (West Bengal): Sir, I too associate myself with the mention 
made by the hon. Member.

SHRI D. BANDYOPADHYAY (West Bengal): Sir, I too associate myself with 
the mention made by the hon. Member.

�ी नरेश अ�वाल (उत्तर �देश): महोदय, मैं भरी सवयं को इस िवरय से संबद्ध करता हँू।

�ी नीरज शेखर (उत्तर �देश): महोदय, मैं भरी सवयं को इस िवरय से संबद्ध करता हँू।

�ीष्मिी रूपा गांगुली (नाम-िनददेिशत): महोदय, मैं भरी सवयं को इस िवरय से संबद्ध करतरी हँू।

�ीष्मिी झरना दास बैद्य (ि�पुरा): महोदय, मैं भरी सवयं को इस िवरय से संबद्ध करतरी हँू।

चौधरी षु्मनववर सलीष्म (उत्तर �देश): महोदय, मैं भरी सवयं को इस िवरय से संबद्ध करता हँू।

چلا یہی  ہی  روز  ۔۔۔(مداخلت)۔۔۔  گے؟  بولیں  کیا  جی  منتری  سر،  †جناب محمد علی خان: 

۔۔۔(مداخلت)۔۔۔ گے؟  کہیں  کیا  یہ  ۔۔۔(مداخلت)۔۔۔  ہے  ہوا 

SOME HON. MEMBERS: Sir, we too associate ourselves with the mention 
made by the hon. Member.

MR. DEPUTY CHAIRMAN: Yes, Shrimati Ambika Soni. ...(Interruptions)... Shrimati 
Ambika Soni has given notice. ...(Interruptions)... You sit down. ...(Interruptions)... 
She can talk for one minute. ...(Interruptions)...

† Transliteration in Urdu script.
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SHRIMATI AMBIKA SONI (Punjab): Sir, I would add to the hon. Member's 
intervention by saying that the law is meant for human beings and human beings 
cannot be made to fit in the ambit of law.

MR. DEPUTY CHAIRMAN: Yes, very correct.

SHRIMATI AMBIKA SONI: In this case, if you are granting life to a ten year 
old, because you are not allowing her to abort, what type of life are you predicting 
for her, I want to know from the Government.

MR. DEPUTY CHAIRMAN: You are very correct.

SHRIMATI AMBIKA SONI: The Supreme Court has said that they should have 
one Board which avoids people from going to District Courts, as in the case of this 
ten year old, or to a High Court and then to the Supreme Court. The time flies 
by when they pass the 20 or 24 week time-frame. So, are they planning to have a 
Medical Board in every State as recommended by their Lordship so that this time 
which the poor people take to go from Court to Court can be minimized? I also want 
to say, as the hon. Member has said, that for the last three years the amendment 
to the MTP Act, 1971 is lying in the archives of their Ministry and they are not 
bringing it. This is extremely important because in the last few weeks the Supreme 
Court has had seven such cases and each one caused anguish in the country.

MR. DEPUTY CHAIRMAN: I think the Minister is here. Would you like to 
react? But, anyhow, it is a serious matter. ...(Interruptions)...

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT 
PRAKASH NADDA): Sir, we are looking into the matter. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Tell me what can be done. ...(Interruptions)... All 
right. That is enough. ...(Interruptions)... It is very clear; he has said. ...(Interruptions)... 
Now, Shri Tiruchi Siva. ...(Interruptions)...

�ीष्मिी रवपलव ठाकुर (िहमाचल �देश): महोदय, यह छो्टरी बचचरी का सवाल है, इसे seriously 
िलया जाना चािहए। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Shri Tiruchi Siva. ...(Interruptions)... You start. 
...(Interruptions)...

Pathetic	 condition	 of	 destitute	 widows	 in	 Vrindavan	 (U.P.)

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, the holy city of Vrindavan has now 
become a destitute home of widows in India. Sir, as per the Census of 2011, out 
of the total number of widows in India, 11 per cent are living in Uttar Pradesh. Sir, 
the National Commission for Women’s report in 2010, with regard to the widows 


